
IN THE CENRAL ADMINISTRATIVE TRIBUNAL CALCUTTA BENCH 

OiNo. 12.Lt5 of2016 

Tarapada Hazra, son of Late Gokul 

Hazra, residing at Village -Rohinardihj, 

P.O. -Asansol-2, District -Burdwan 

(WB) 1in-713302. 

Ranjit Kr. Maji, son of Late Hrishikesh 

Maji, residing at Village-Hirapur, Post 

Office and Police Station -Hirapur, 

District -Burdwan, Pin-7 13525, 

Sadhan Chandra Maji, son of Late 

Pankhi Maji, residing at Village 

Nakrasota, P.O. -Chhotodighari, District. 

-Burdwan, West Bengal, Pin-7 13326 

 

M.aj, rsirUng a- V11-age-N44rata, 

PCh1o4igiaari, 

4. Akul Ch. Gorai, son of Late 

Debendranath Gorai, residing at 

Village-Nakraso 	P.O. -Chhotodighari, 

District -Burdwan (Wfl), P.S.-Hirapui-, 

Pin-7 13326. 



/ 
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Biswajit Dawn, son of Late Golak 

Behari Dawn, residing at Village 

Rohiniardihi, P.O. Asansol-2, P.S 

Asansl North, District -Burdwan (WB), 

Pin-7l3302. 

Sima Shyarn, wife of Uttam Shyam, 

residing at Village -Rohinardihi, P.O. 

Asansol-2, Dist-Burdwan, West Bengal, 

Pin-7 13302. 

. Protima Roy, wife of Bhutnath Roy, 

residing at Village -Rohinardihi, P.O. 

Asansol-2, Dist-Burdwan, West Bengal, 

Pin-7 13302. 
I,  

. Anima Hazra, wife of Biswajit Hazra, 

residing at Village -Rohinardhi, P.O.-

Asansol-2, District -Burdwan, West 

Bengal, Pin - 713302. 

49. Lakshmi Kanta Nayak, son of Late 

Sudhir Nayak, residing Village - 

Purushattampur, P.O. -Suryanagai, 

P.S. Hirapur. 

1. LAKJSHMI RAN1 MAJI WIFE OF 

LATE KESHAB MAJI, Village - 

Nakrasota, P.O. Chhoto Dighari, P.S. - 



I 
Hirapur District : Burdwan, Pin - 

713326. 

j. BUNI MAJI, DAUGHTER OF LATE 

SATISH MAJI, Village - Nakrasota, 

PO. Chhoto Digharj, P.S. - Hlrapur, 

District: Burdwan, Pin - 713326 

'] lX MORI MAJI, DAUGHTER OF 

PAKSHI MAJI, Village - Nakrasota 

P.O. Chhoto Dighari, P.S. - Hirapur, 

Distrjc: Burdwan, Pin - 713326. 

1. AMAR OH. DAWN, SON OF LATE 

HARI PADA DAWN, Village - 

Rohinardihi, P.O. - Asansol2, P.S. - 

Asansol (North), District - urdwan, 

Pin - 7133302. 

44ARNA M,ArrJl, WW GF 0441P 

4AJJ, Vi.age + S--. l4a-, &isie 

dL 

 

Pin— 74-82. 

15 PURNt'MA MAJI, WIFE OF MURTA 

RAM MAJI, Village - Nakrasota, P.O. 

Chhoto Dighari, P.S. - Hirapur, District 

Burdwan, Pin - 713325. 

L 

I 

V 



tf 	RA4ES WAR MONDAL, SON OF 

LATE NARENDRANATH MONDAL, 

Village - Nakrasota, P.O. Chhoto 

Dighari, P.S. - Hirapur, District 

Burdwan, Pin .713326 

1. NARESH MAJI, SON OF LATE 

NIBARON MAJI, Village - Nakrasota, 

P.O. Chl-ioto Dighari, P.S. - Hirapur, 

District: Burdwan, Pin - 713326. 
d 

14 DHARMADAS ROY, SON OF LATE 

KANAILAL ROY, Village - Budha (Uppar 

Para), P.O. - Asansol, District 

Burdwan, Pin - 713301. 

'. RAMANUJ DAWN, SON OF LATE 

HARIPADA DAWN, Village --

Purusottampur, P.O. - Suryanagar, 

P.S. - Hirapur, Dist - Burdwan, Pin - 

713361.. 

19 	SOyA ROY, WIFE OF ASHOKE ROY, 

Village 	Purusottampur, P.O. - 

Suryanagar, P.S. - Hirapur, Dist 

Burdwan, Pin-7 13361. 

F, 



PUSPA MAJI, WIFE OF PARESH CH. 

MAJI, Village - Nakrasota, P.O. Chhoto 

Dighari, District : Burdwan, Pin - 

713326. 

1 DILIP CH. MAJI, SON OF LATE 

PROHLAD MAJI, Village - Nakrasota, 

P.O. Chhoto Dighari, District 
I 

Burdwan, Pin -713326. 

2 	PARESH CH. MAJI, SON OF LATE 

KUDIRAM. MAJI, Village - Nakrasota, 

P.O. Chhoto Dighari, District 

Burdwan, Pin - 713326. 	
(1 

2. ANANDA MAJI, SON OF LATE 

GORACHAND MAJI, Village 

Nakrasota, P.O. Chhoto Dighari, 

District: Burdwan, Pin - 713326. 

I 
21. SIBARAM DAWN, SON OF LATE 

K.B. DAWN, Village - Budha, P.O. 

Asansol, P.S. - Asansol (South), District 

Burdwan, Pin - 713301, 

23' MALATI MAJI, WIFE OF PRALLAD 

MAJI, Village - Nakrasota, P.O. Chhoto 

Dighari, District : Burdwan, Pin 

713326. 



26 JULI MAJI, WIFE OF LATE 

GORACHAND MAJI, Village 

Nakrasota, 	P.O. Chhoto [)ighEl Ii, 

District: Burdwan, Pin - 713326. 

BAS/JDEB MAJI, SON OF LATE 

GORACHAND MAJI, Village - 

Nakrasot, P.O. Chhoto Dighari, 

District: Burdwan, Pin - 713326. 

. 	AJANAN DAWN, SON OF LATE 

MADAN MOHAN DAWN, Village - 

Budha, P.O. Asansol-I, P.S. Asansol 

South, District : Burdwan, ,:)j1  - 

713301. 

. SUBDH DAWN, SON OF MADAN 

MOHAN DAWN, Village - Budha, P.O. 

Asansol, P.S. - Asansol (South), District 

Burdwan, Pin -713301. 

PARIMAL DAWN, SON OF LATE 

PARESH DAWN, Village - Rohinardihi, 

P.O. Asansol, P.S. - Asansol 

(North),District : Burdwan. 

3. 	BHAGABATI LAYAK, WIFE OF LATE 

SUBODH d LAYAK, 	Village 	- 

Purushattampur, P.O. Suryanagar, P.S. 
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- Harfpur, District : Burdwan, Pin - 

713361. 

34. PF4iF78rH GFI. MAJI, SØN @f IM'E 

RAI) 	MAd I, 	Village 	- 

Nkrso.ta, 40. - 	Dtghari, 

Di€rict: Br4wan, P4n-74!36. 

3 	NANDALAL DAWN, SON OF LATE 

K.B. DAWN, GOURI NIBAS 219/115, 

S.B. Gorai Road, Asansol - 4, District 

Burdwan 

3. PROBHAS CH. ROY, SON OF LATE 

SURYAKANTA ROY, Central Park, B.C. 

College Road, Asansol-4, P.S. Hirapui, 

Distrit - Burdwan, Pin - 713304, 

3. 	AMIYA KR. ROY, SON OF LATE 

SURYAKANTA 	ROY, Village 	- 

Purosottampur, 	P.O. Surjanagar, 

District: Burdwan, Pin -713361. 

357 BHABANI ROY, WIFE OF LATE 

DHIRENDRANATH ROY, Village --

Asansol (Namo Para), P.O. Asansol, P.S. 

Asansol (South), District : Burdwan, 

Pin - 713301. 
'I 

36. 	CHAYA ROY, WIFE OF PABAN ROY, 

Village - Budha (Namo Para), P.O. 



d 

Asansol P.S. - Asansoj South, District 

Burdwan Pi 

BRISpJ Roy, WIFE OF PARAM 

ROY, Village Budha (Namo Para), P.O. 

Asansoj PS, A&0j 
(South) DiStrici. 

BUrdwan Pin - 
713301 

M M1L 

994AL, 'vage - 

	

P.O. 	Io Dig 	- 

Di,sri .. BUwan

7+&3 

	P- - 
26. 

3. 
MAHADEV MAJI SON OF LATE 

SURENDRA NATH MAJI, Village - 

Nakrasota P.O. Chhtø Dighari P.S. 

	

Flirapur, District 	Burdwan  pill -- 
713326 

439. 
CHAINA MAJI, WIFE OF SANTIMOY 

MAJI, Villag - Nakrasota P.O. Chhot0 

Di.gjj PM, - Hirapur
, Ditkt 

BUrdwan,pj_ 713326  

4. SATIS CH. HAZRA, SON OF LATE 

BONOBEHARI HAZRA Village - 

Budha, P.O. Asansol District 

Burdwanpi7 
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4$. PENGUBALA MAJI, WIFE OF LATE 

MUR4LI MAJI, Village 	Nakrasota, 

P.O. Chhoto Dighari, P.S. - Hirapur, 

District: Burdwan, Pin- 713326. 

4 PUTULI MAJI, DAUGHTER OF 

MURALI MAJI, Village = Nakrasota, 

P.O. Chhoto Dighari, P.S. - Hirapur, 

District: Burdwan, Pin - 713326. 

43. SUBODH, CH. MONDAL, SON. OF 

LATE BAIDYANATH MONDAL, Village - 

Nakrastta, P.O. Chhoto Dighari, P.S. - 

Hirapur, District : Burdwan, Pin - 

713326. 

14t. PRIYABRATA MAJI, SON OF LATE 

DHARMADAS MAJI, Village + P.O. - 

Santa, P.S. - Hirapur, District 

Burdwan, Pin - 713325. 

4 	SUSANTA DAWN, SON OF LATE 

SHYAM SUNDAR DAWN, Village - 

Budha, P.O. - Asansol, P.S. Asansol 

(South), District : Burdwan, Pin - 

718304. 

6. NIRMAL MAJI, SON OF LATE 

SANKAR MAJI, Village - Nakrasota, 
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P.O. Chhoto Dighari, P.S. - Hirapur, 

District: Burdwan, Pin - 713326. 

APPLICANTS 

Versus 

1. Union of India, through the 

Secretary, Ministry of Steel, Udo 

Bhawan, Dr. Maulana Azad Road, New 

Delhi- 110011. 

2. State of West Bengal, through the 

Chief Secretary, Government of West 

Bengal, 325, Sarat Chatterjee Road, 

Shibpur, Howrah-711102. 

District Magistrate, Burdwan, 

Floor Administrative Building, BurdwiI! 

Collectorate, Pin Code- 713101. 

Steel Authority of India Limited, 

having its office at Ispat Bhawan, Lodi 

Road, New Delhi-110003. 

IISCO Steel Plant having its office at 

71h Ridge, Post Office - Burnpur, District 

- Burnpur, Pin Code -713325. 



6. Assistant Qeneral Manager (Pb), 

JISCO Steel Plant having its office at 711 

Ridge, Post Office - Burnpur, District - 

Burnpir, Pin Code - 713325. 

7.Secretary, Department of Public 

Enterprises, Ministry of Heavy 

Industries and Public Enterprises, 183, 

Udyog Bhawari, 	Rafi Marg, Udyog 

Bhavan, New Delhi, Pin Code - 110011. 

Respondents 

tl 

I 
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CENTRAL ADMINISTRTIVE TRIBUNAL 
CALCUTTA BENCH 

KOLKATA 

OANo. 350/1245/2016 
	

Reserved on:28.4.2017 
Pronounced on: i 	2_0 17 

CORAM: 
HON'BLE MR.A.K.PATNATK, JUDICIAL MEMBEI 
HON'BLE MS.JAYADAS GUPTA, ADMINISTRATIVE MEMBER 

For the Applicants 	: 	Mr. N. Majhi, Counsel 

For the Respondents 	: 	Mr. A. Roy, Counsel 
Mr. L.K. Pal, Counsel 
Mr. N.C. Bhattachaijee, Counsel 

ORDER 

A.K.PATNAIK, JUDICIAL MEMBER: 

According to the learned counsel for the applicants the State Government 

acquired the land belonging to the applicants along with many others for the 

purpose of modernization of the SAIL. As per the scheme floated by the Company, 

as the land belongs to the applicant and has been acquired for the purpose of 

modernization of the company, one of the family members, whose land has been 

acquired is entitled for appointment. But the applicants have been deprived of 

getting such benefits due to the fact that the State of West Bengal although has 

acquired the land belonging to the applicants but they sent only 178 names 

excluding the names of the applicants for the purpose of rehabilitation assistance. 

Thus, by filing this OA, the applicants have prayed for the following reliefs: 

"8.a. Pass an order directing the respondent authorities to include the 
name of the petitioners or a family member of the petitioner in the list 
prepared by the State Government for employment under modernization 
affected criteria. 

b. 	Pass an order directing the respondent company to take necessary 
steps for appointment of the petitioners or a family member of the 
petitioner under modernization affected criteria like the 178 persons who 
have been offered appointment by the respondent company. 

C. 	Pass an order by declaring that the report filed by Dy. General 
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Manager (Pers.), SAIL-ISP, Burnpur before the Hon'ble High Court as 
referred to above is incorrect and cannot sustain in law." 

It has been submitted by the learned counsel for the applicants that he has 

approached the Hon'ble High Court of Calcutta by filing a WP 759 1(W) of 2016, 

which was disposed of on 28.6.2016 directing the applicants/petitioners to 

approach this Hon'ble Court as per the provision of Section 14 of the 

Administrative Tribunal Act, 1985 as submitted by the learned counsel appearing 

for the Respondents before the Hon'ble High Court of Calcutta. 

Heard and perused the records. 

We find that basically the grievance of the applicants in this OA is against 

the State of West Bengal for not sending the name of the applicants, while sending 

names of 178 beneficiaries, as one of the land-losers for getting the rehabilitation 

assistance, as per the policy of the SAIL. 

In this regard, it is profitable to note the relevant provisions of the A.T. Act, 

1985 which reads as under: 

14. Jurisdiction, powers and authority of the Central Administrative Tribunal.-(1) 
Save as otherwise expressly provided in this Act, the Central Administrative Tribunal 
shall exercise, on and from the appointed day, all the jurisdiction, 
powers and authority exercisable immediately before that day by all 
courts (except the Supreme Court in relation to- 

(a) recn.iitment, and matters concerning recruitment, to any All-India Service or to 
any civil service of the Union or a civil post under the Union or to 
a post connected with defence or in the defence services, bciug, in either cases  a 
post filled by a civilian; 
(b) all service matters concerning- 

a member of any All-India Service; or 
a person [not being a member of an All-India Service or a person referred to in 

clause (c)] appointed to any civil service of the Union or any civil post under the 
Union; or 

a civilian [not being a member of an All-India Service or a person referred to in 
clause (c)] appointed to any defence services or a post connected with defence, 
and pertaining to the service of such member, person or civilian, in connection with 
the affairs of the Union or of any State or of any local or other authority within the 
territory of India or under the control of the Government of India or of any 
corporation [or society] owned or controlled by the Government; 
(c) all service matters pertaining to service in connection with the affairs of the Union 
concerning a person appointed to any service or post referred to in sub-clause (ii) or 
sub-clause (iii) of clause (b), being a person whose services have been placed by a 
State Government or any local or other authority or any corporation [or society] or 
other body, at the disposal of the Central Government for such appointment. 
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[Explanation - For the removal of doubts, it is hereby declared that references 
to "Union" in this sub-section shall be construed as including references also to 
a Union territory.] 

The Central Government may, by notification, apply with effect from such 
date as may be specified in the notification the provisions of sub-section (3) to 
local or other authorities within the territory of India or under the control of the 
Government of India and to corporations [or societies] owned or controlled by 
Government, not being a local or other authority or corporation [or 
society] controlled or owned by a State Government: 
Provided that if the Central Government considers it expedient so to do for the 
purpose of facilitating transition to the scheme as envisaged by this Act, 
different dates may be so specified under this sub-section in respect 
of different classes of, or different categories under any class of, local 
or other authorities or corporations [or societies]. 

Save as otherwise expressly provided in this Act, the Central Administrative 
Tribunal shall also exercise, on and from the date with effect from which the 
provisions of this sub-section apply to any local or other authority or 
corporation [or society], all the jurisdiction, powers and authority exercisable 
immediately before that date by all courts (except the Supreme Court) in 

relation to- 
recruitment, and matters concerning recruitment, to any service or post 

in connection with the affairs of such local or other 
authority or corporation [or society]; and 

all service matters concerning a person [other than a person referred to 
in clause (a) or clause(b) of sub-section (1) ] appointed to any service or 
post in connection with the affairs of such local or other 
authority or corporation [or society] and pertaining to the service of 
such person in connection with such affairs. 

15. Jurisdiction, powers and authority of State Administrative Tribunals-(i) 
Save as otherwise expressly provided in this Act, the Administrative Tribunal 
for a State shall exercise, on and from the appointed day, all the jurisdiction, 
powers and authority exercisable immediately before that day by all courts 
(except the Supreme Court) in relation to - 

recruitment, and matters concerning recruitment, to any civil services the 
State or to any civil post under the State; 

all service matters concerning a person [not being a person referred to in 
clause (c ) of this sub-section or a member, person or civilian referred to in 
clause (b) of sub-section (1) of section 14] appointed to any civil service of the 
State or any civil post under the State and pertaining to the service of such 
person in connection with the affairs of the State or of any local or other 
authority under the control of the State Government or of any 
corporation [or society] owned or controlled by the State Government; 

all service matters pertaining to service in connection with the affairs of 
the State concerning a person appointed to any service or post referred to in 
clause (b), being a person whose services have been placed by any such local 
or other authority or corporation [or society] or other body as is controlled or 
owned by the State Government, at the disposal of the State 
Government for such appointment. 
(2) The State Government may, by notification, apply with effect from such 
date as may be specified in the notification the provisions of 
sub-section(3) to local or other authorities and corporations [or 
societies] controlled or owned by the State Government: 

t 
.4 
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Provided that if the State Govermnent considers it expedient so to do for the 
purpose of facilitating transition to the scheme as envisaged by this Act, 
different dates may be so specified under this sub-section in respect of different 
classes of, or different categories under any class of, local or other authorities 
or corporations [or societies]. 
(3) Save as otherwise expressly provided in this Act, the Administrative 
Tribunal for a State shall also exercise, on and from the date with effect from 
which the provisions of this sub-section apply to any local or other authority or 
corporation [or society], all the jurisdiction, powers and authority exercisable 
immediately before that date by all courts (except the Supreme Court) in 
relation to 

recruitment, and matters concerning recruitment, to any service or post in 
connection with the affairs of such local or other authority or corporation [or 
society]; and 

all service matters concerning a person [other than a person referred to in 
clause (b) of sub-section (1) of this section or a member, person or civilian 
referred to in clause (b) of sub-section(1) or section 141 appointed to any 
service or post in connection with the affairs of such local or other authority or 
corporation [or society] and pertaining to the service of such 
person in connection with such affairs. 
(4) For the removal of doubts, it is hereby declared that the jurisdiction, powers, 
and authority of the Administrative Tribunal for a State shall not extend to, or 
be exercisable in relation to, any matter in relation to which the jurisdiction, 
powers and authority of the Central Administrative Tribunal extends or is 
exercisable." 

6. 	According to the applicants for the purpose of modernization of the SAIL, 

the land belonging to the applicants were acquired by the State of West Bengal and 

appointments were given by the SAIL on the basis of the names sent by the State 

of West Bengal but the State of WB sent only 178 names excluding the names of 

the applicants; albeit land belonging to the applicant was acquired for the above 

purpose and compensation was also duly paid to the family. Nomination of names 

by the State of West Bengal being one of the paramount consideration for 

providing rehabilitation assistance and admittedly the names of the applicants have 

not been sent by the State of West Bengal. As per the provisions of the A.T. Act, 

1985 quoted above, this Tribunal has no jurisdiction over the State of West Bengal 

to direct inclusion of the names of the applicants in the list. It is only after the 

recommendations of the State of West Bengal, if the SAIL did not provide 

rehabilitation assistance, then this Tribunal will have jurisdiction to consider the 
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grievance of the applicants against SAIL for non- consideration of the 

applicants. At this stage, we are of the considered view that this T 

jurisdiction to entertain this OA. 

7. 	Accordingly, this OA stands dismissed. No costs. 

1245.2016 

of the 

lacks 

II  

(APatnaik) 
Judicial Memb 

(Jaya Das Gupta) 
Administrative Member 

sP 

II- 


